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CENTRAL AOPIINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

n.A. N0,73a/1992

Neu Delhi this tha 31at October, 1996,

HON'BLE SHRI JUSTICE CHETTUR SANKARAN NAIR, CHAIRPRN
HON'BLE SHRI R. K, AH003A, fEfTBER (A)

1, Nand Lai S/G Shri Chand.

2, UikraiB Singh S/0 Pbol Chand.

3, Kishan Lai S/Q Hoti,

4, Virander Kumar S/0 Ram Sauroop.

5, Jai Singh S/0 Ravar Ram,

6, Ram Phool S/0 Prabhu,

7, Tara Chand S/0 Ram Sahai,

6, Tan Sukh S/0 Nana Lai,

9, Chuttan Lai S/0 Jai Narain,

10, Lax man Lai S/0 Ram Chandar,

11, Shrikishan S/0 Ram Copal,

12, Ram Singh S/0 Rambal,

13, Jagdish Pd, S/0 Ram Kishora,

All Working in the Locoahad,
Uastarn Railway,
Bandikui (Jaipur), .,, Applicants

( By Shri Yogesh Sharma, Advocate )

.Versus-

1, Union of India through
General flanager, Uestarn
Railway, Churchgata,
Bombay,

2, The Secretary,
Railway Board.
Rail Bhawan, New Delhi,

3, The Divisional Railway Fbnagar,
Uestarn Railway, Jaipur,

4, The Locoforaman, Ueatarn Railway,
Bandikui (Jaipur), ,,, Raspondants

( By (SbfiAdvocate )
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CHETTUR SANKARAN NAIR, 3,/CHAIRWAN
ftppUeants seek a direction to respondent, to

absorb thee as Cleaners. The, subeit that other,
sieilarly situated have been so abaorbsd. To support
this contention, they rely on Annexurs-e. The
contentions •«>•« acceptsnoe^ particularly
when thay refined uncontrovartad. Us eay also
point out that the application has been psndinp hare
for four years and seven aonths and that respondsrts
had sufficient opportunity to controvert the av.reants
if they usre ™t correct. Accepting the uncontrovart.d
avereents, ua direct raspondsnts to treat applicants
at par with those covered by A-B order and to
consider their claim for absorption.

2. Application is allousd to this extent. No costs.

Dated, 3l8t October, 1996.

( Chettur Sankaran Nair, 0. )( R.^ Chairman
^^TO^mberV'*^

/as/

t


